229 Matters under

(i) Wma&l

SHRI BALWANT SINGH RAMOO-
WALIA (Fandkot) : Sir, with your
kind permission, I would like to rase a
matter of very urgent public importance.
The coal shortage in yab 18 80 grave
that several industries 1n the State have
y closed down and others bave
reduced theiig:oduction (.;lusmg dm{?
among ‘worl and employees. e
production of electricatyhas gone down by

5 per ceat to 50 per centin Gurunanak
g‘hﬁm&l Plant, Bhatinda, due to uncer-
tain and defective supply of coal.

The brick kilns are facing closure and
thiey could supply only g crores of bricks
mwtd& crores to the State

t for the comtrucﬁl:n d'tj‘:
td s“i‘ nwha! 'c'hnn buql
focal points lining of canals and water
ocourses @s the sponsored coal quots was
virtually out of stock. Acoerding to

Dadly Tribune dt. 15-4-79, there
complaints th.ath:e Iqunllty of en;l
M pﬂm L] . -

being sold at Rs. xm in ;;:“hckmrw:et
‘The price of bricks has risen upto Rs. 250/~
to Rs. 260/~ thousand agmnst the
control price of Rs. 140/-.

The private building activity is almost
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Mhmly diesel and
® kerosene ﬁoagﬁnlu‘ll

SHRI SOMNATH CHATTERJEE
(Jadavpur) : I wish to draw the atten-
tion :F Govmmmtjg t!?: serious
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people in rural arcas as also in urban
mﬂf mud:ighmhnwngi uate supply
power, are t
distrems. As it is well known tmd?p
to mishandling of different power stations
in Weutmgmpl v in
the mplementation of r
pvunmgtoome and the Go-
wernment of India, and adequate
supply of kerovenc great

an
the rural irrigation sytem has recei
& serious set-back wh.il:? has affected s
of water for boro cultivation. F
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cotrven
sion should not be allowed.  Itis s state
mm;hilhc has mm ..... la:
el in
legislative council.’ Can a discussion of
that matter take place in this . sees
(Interruptions)

MR. SPEKER : It is not a point of

order at all.

(Internuptions)
1 would have been exiremely ha
had law order question, a State s
Jject, mot discussed in the House.

portant matters come in, I must allow
even a discussion. That was the advice
that I had been given. That is one
matter. Secondly, iD this case the particu-
hrd!t}ationuthatﬂ:eofﬁﬁalmacbhwy
is wed to destroy the opposition leader
physically, That'is there. It may be
right or may be wrong, I do not know
anything about it.
(Interruptions)
SHRI K. LAKKAPPA : This was
discumed on the floor or the House.
(Interruptions)
He has given pemonal explanation.
MR. SPEAKER : The  Kashmir
subject was discumed on the floor of the

(Intorruptions)



